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CENTRAL ADMINISTRATIVE TRIBUT&L,JODI@IR BENCH,
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I D Date of order:14.2.1996

T 0.A.N0,38/1996 ' @

KAMIESH KWAR BHAGWANI : aApplicant
‘ V.

UNION OF INDIA AND QOIHERS 3 Respondents

Present

‘Mr,paulat Singh,Representative, appeared on behalf
of the applicant,

crRAM

o THE HON'BIE MR +N.K.VERMA,ADMINISTRATIVE MEMBER
‘i ? THE HON'BIE MR .RATTAN PRAKASH, JUDICIAL MEMBER
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Per anﬁble Mr . N, K verma i

ard Shri Daulat 8ingh on behalf of the

1\“_'appllcant Shri Ramlesh Kumar Bhagwani, who is a
1%phys1caiiy handlcapped person. He has agitated through
thlS 0.A. for a'directlon to the respondents to
determine the vacancy meant against the physically
handicapped persons and consider the case of the
_ applicant feor appointment thereto. The matter in
. this regard was agitated earlier alseo in O,A. N0.491/94
o which was disposed of by an oarder dated 17.1.1995
o by which the respondents were given directions to
examine the representation of the applicant in the
light of relevant rules and give him a speaking
order in the matter. The respondents, accordingly,
\}// . "Rk through the impugned order at Annex.A-1 dated

2.5.1995 had informeéd the applicant details of his
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application and the reasons why he was not appointed,
since no guota for the physically handicapped persons
had béen worked-out as the requirement was for less
than .5 which has been ignered as per the existing
.orders, The applicant filed a Contempt Petitien in

the matter alsoe which wa;s disposed ©of by an order

dated 3.8,1995 wherein, the reply'given by the cempetent
a_xuthority dated‘ 21.4.1995 was taken into account»and

the Contempt Petition was disposed of as substantial

s &mce of the Tribunal's order had beem taken

Fl

by ‘the re sponde nts.

@ _3

2. Shri Daulat Singh has tried to re-agitate

\' the entlre matter when this issue was already adjudicated

:;4-earlier PA, and a Juﬂlc:Lal proceedings had c@me
to a fdinality. The present 0O.A. is hit by constructive
resjudicata and this matter can not be agitated any

st ags
further. The 0.4, is,therefore, dismiSSeda:the admission/

( Ratté(ﬁ/Prakash ) ' ( N. K.Verma

Member (Judl) Member (Adm)
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